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If the transfer order is stayed as an ad interim 

measure, then the reliever of the applicant will 

be inconveniently placed and such an order cannot 

be passed without hearing him. Applicant has also 
not made him party in this case. In consideration 
of the above, as an ad interim measure it is ordered 
that till 7.11.2000 transfer order, in so f,r as 
applicant is concerned shall not be given effect 

to. The above order is subject to the condition 
that if in the meantime the reliever of the 

petitioner one Jogendra Mohapatra turns up for 

joining in place of the applicant, then the applicant 

will be obliged to hand over the charge to his 
successor. 

Hand over copies of orders to both sides. 
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